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Aejp No — 6’/A No- Ié/lolQ@W-)/xolq DQM’lli"‘llzau,

To,
The Registrar
National Green Tribunal
Principal Bench
New Delhi.
E-mail : judicial-ngt@gov.in

Sub.-Interim report on behalf of respondent no. 1 in_pursuant of the order

assed by Hon’ble NGT order dated 11.03.2024 in Appeal No. 16/2024

(LA. No. 116/2024 & I.A. No. 117/2024) M/s Slaughter House Nagar
Nigam Saharanpur Versus Uttar Pradesh Pollution Control Board.

Respected Sir,

With reference to the subject mentioned above kindly find enclosed herewith an
Interim report on behalf of respondent no. 1 in pursuant of the order passed by
Hon’ble NGT order dated 11.03.2024 in Appeal No. 16/2024 (I.A. No. 116/2024 & I.A.
No. 117/2024) M/s Slaughter House Nagar Nigam Saharanpur Versus Uttar Pradesh
Pollution Control Board..

With regards.
Encl. : As above.
Yours faithfully,
_<§
2»} od | e
(Dr. Yogender Kumar)
Regional Officer.
Ref. No. and Date as above:-
Copy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.

2. Shri Pradeep Mishra, Advocate, Hon'ble Supreme Court/NGT, Noida for
' perusal and necessary action.
3 Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.
4. Chief Environmental Officer (Circle-3), U.P. Pollution Control Board, Lucknow
for information.
/

Regional Officer
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Interim report on behalf of respondent no. 1 in pursuant of the order passed b

Hon’ble NGT order dated 11.03.2024 in Appeal No. 16/2024 (LA. No. 116/2024 &

LA. No. 117/2024) M/s Slaughter House Nagar Nigam Saharanpur Versus Uttar

Pradesh Pollution Control Board.

[

That in pursuant to the direction given by Hon’ble NGT in the order passed on dated
11.03.2024 in  Appeal No. 16/2024 (I.A. No. 116/2024 & I.A. No. 117/2024) M/s
Slaughter House Nagar Nigam Saharanpur Versus Uttar Pradesh Pollution Control
Board. The main relevant contents of the order are reproduced as under:-

".....2. Submission of learned counsel for the appellant is that the unit will comply
with all the requisite norms therefore, the closure may not be allowed to operate for
a long time which will create inconvenience and problems to the local residents. She
has further submitted that so far as composition of EC is concerned the EC amount

will be deposited within a period of one week.

3. Having regard to the above submission and also considering the fact that the
correctness of the order under challenged is to be examined in this appeal and also
taking note of the circumstances of the case, we direct the respondent no. 1 to
permit the trial run of the appellant unit for four weeks after deposit of EC amount
and take the requisite samples on completion of four weeks and obtain the sample
analysis report and submit the same before the Tribunal atleast one week before the
next date of hearing by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF.

4. The further operation of the unit in terms of the interim order will be subject to
examination of the sample analysis report.

5. Let notice be issued in the Appeal, I.A No. 116/2024 and I.A No. 117/2024 to the
respondents. Appellant is directed to serve the respondents and file affidavit of
service atleast one week before the next date of hearing.

6. Respondent no. 1 is directed to produce original record along with a photocopy
thereof leading to passing of the impugned order.

7. List on 30.04.2024

That a closure order was issued by the U. P. Pollution Control Board on 10-02-2024

against the M/s Slaughter House, Nagar Nigam, Kamela Colony, Saharanpur under
section 33A of Water (Prevention and Control of Pollution ) Act 1974 as amended. The

copy of closure order dated 10-02-2024 is annexed as Annexure-1.
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That the Environment Compensation was imposed on M/s Slaughter House Nagar
Nigam, Kamela Colony, Saharanpur and that the same was deposited by M/s Slaughter
House Nagar Nigam, Kamela Colony, Saharanpur on dated 15.03.2024 and informed
vide its letter dated 19.03.2024 to UPPCB. Copy of the letter dated 15.03.2024 is
annexed as Annexure-2.
That, in compliance with the order passed by Hon'ble NGT the closure order issued to
M/s Slaughter House Nagar Nigam, Kamela Colony, Saharanpur by the State Board,
Lucknow is suspended for four weeks vide its letter-H08770/C-3/N.G.T.-14/2024 dated
27.03.2024. In compliance of the above order opened the seal on dated 29.03.2024.
That, the requisite sample shall be taken after four weeks and then analysis will be
started, therefore it is not possible to submit the report to Hon'ble NGT on or before
30.04.2024.
That, in order to comply with the order passed by Hon'ble NGT, sufficient time will be
required to sampling and their analysis. So kindly provide the same for sampling and
analysis.

Therefore, it is most humbly prayed that this Hon’ble Tribunal may be very
kindly graciously be pleased to allow further more time to file the analysis report in the

interest of Justice.

p ~ A

-l 2O M-'{
(Mahendra Singh) (N.M. Tripathi) (Yogendra Ij(’lrn?ar)\

J.E. A.S.O. Regional Officer
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